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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

O.A.NO. /253/91

T.A.NO.
DATE OF DECISION 09-.97.1998
KeMoeShukla Petitioner
Mr.YeNoO2za & Mr.J.S.Yadav Advocate for the Petitioner [s’
m Versus
Union of India & ors. Respondent
Mrs.P.safaya Advocate for the Respondent s

CORAM

The Hon’ble Mr. v Raghakrishnan 3 Member (a)

The Hon'ble Mr.  p.c.Kannan 3 Member (J)

JUDGMENT

Whether Reporters of Local papers may be allowed to see the Judgment ¢ |
2, To be referred to the Reporter or not ? (\/9
g, Whether their Lerdships wish to see the fair copy of the Judgment ?

Whether it needs to be circulated to other Benches of the Tribunal ?



Kanaiyalal Mahashankar Shukla,

residing at s 6/1,Ganeshkunj Society,
Nr.Nayva Vikas Gruh,

Vasana,
Ahmedabad. édeeee Applicant
Advocate Mr .Y «NoOza
Mr.JeSeYadav
versus

1. Union of India, Through 3
Secretary,
Department of Census,
Ministry of Home Affairs,
New Delhi.

2. Director,
Department of Census,
Opp.VeSeHospital,
Ellsibridge,
Ahmedabad.

3. Dye.Director,
Department of Census,
ReT.0., =2,
Kamdhenu Complex,
Arﬂbawadi'
Nr.Pankare Rismx Pole,
Ahmedabad. eeeee Respondents

Advocate Mrs.Pe.Safaya

ORAL CRDER

0.A.,253/91
Dates 09-07-1998

Per Hon'ble Mr.vV.Radhakrishnan 3 Member (A)




None present for the applicant when called
out at 1.00 pm. Even last time noenx was present on
behalf of the applicant. It appears that the applicant
is no longer interested in pursing the matter and hence

dismissed for non prosecution. NoO order as to costs.

( P.C.Kannan ) (VeRadhakrishnan )
Member (J) Member (A)
®SSNe o e



